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(1) NEED FOR TAKING OVER OF
MoHmn: MiLrLs LTp. BEGHORIA IN
24 PARGANAS DISTRKT OF WEST
BENGAL,

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, unaer rule 377, I wish
to raise the following matter:

Mohini Mills Ltd., a textfle mll,
located in Belghoria of 24-Parganas
district of West Bengal 15 under lock-
out for more than one year and eight
months, On the 4th August, 1981, a 23-
year old wife of an employee of the
mill ecommitted suicide being unable
to withstand the pangs of hunger ot
her small child. Condition of-all the
workers and employees of the locked-
out mall is so bad that similar fate
may wait for many. Minister of Com-
merce of Government of Indig earler
promisea to take over the gaid mill by
the Government. But despite this
prolonged agonising lock-out, nothing
has proceeded in that direction.
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I request that urgent steps be taken
for the take-over of Mohini Mills, so
that tragic incidents like Minatis un-
timely death may not occur again, and
the workers and employeeg may be
saved from direct distress.

(iii) Neep TO DECLARE RAMESWARAM
A MAJOR PoORT,

SHRI M, S, K. SATHIYENDRAN
(Ramanathapuram): S.r, under rule
3717, 1 wish to raise the following mat-
ter:

Rameshwaram is a pilgrim centre ot
not only gll-Inaia importance but also
of great international value and poten-
tial. Rameswaram is the first landing
point for thousands of tourists from
Sri Lanka. The steamer named Rama-
nujam, in remembrance of the
great Indian mathematician, carries
on alternate days a minimum of six
hundred foreign tourists from Sri
Lanka. None of the major ports in
South India carries such a heavy bur-
den on alternate days. Unfortunately,
Rameswaram conlinues to be a minor
dort woefully lacking even 1n ele-
mentary amemties for the tourists.
Besides tourists, Rameswaram recei-
ves repatriates from Sri LanKa. On
their arrival, the hopes and aspirations
of these repatriales are belied beyond
their expectations. These repatriates
are made to stand in sun and showers.
for hours for Customs scrutiny. It ls
unfortunate that the Customs officials
treat all these repatriates as smug-
glers, and without appreciating the
fact that they have left everything in
Sri Lanka, they are subjected to inhu-
man examinations. While the Cus-
tomsg officials concentrate on them, the
actual smuggling around the islana
of Rameswaram goes on merily un-
checked. On enbarkment, the tourists
have to face g lot of difficulties,

Their difficulty is further intensified
by the absence of train facility. The
inordinate delay in the exetution of
Pamban bridge works on the part of
the State Government of Tami] Nadu_
has further aggravated their misery
in moving to the mainland quickly.
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In these circumstances, it is impera-
tive that Rameswaram should be de-
clared a major port; and then only all
the infrastructure facilities will be
built. Whep it is declareg a major
part, then only it can become The real
watch-dog on the Indian Ocean which
is present]ly the hot-heg of interna-
tional r:vaﬁ-y. From the slrategic
point, of view glso, Rameswaram
should be declarea a major port.

(iv) NEED FOR TAKING-OVER BY GOV-
FRNMENT OF EYE HOSPITAL SITA-
PUR IN UTTAR PRADESH,
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